
(Authoritative English text of this Department Notification No. TPT-A(3)-6/2020           
dated 7-4-2021 as required under clause (3) of article 348 of the Constitution of India). 
 
                                   Government of Himachal Pradesh 
                                   Department of Transport 

 
No. TPT-A (3)-6/2020           Shimla-2,            Dated:                      7th April ,2021 
 
                                NOTIFICATION 
 

  WHEREAS, the draft Himachal Pradesh Motor Vehicles (Second 

Amendment) Rules, 2020 were notified vide this department notification of even number 

dated 17.08.2020 and published in the Rajpatra (e-Gazette), Himachal Pradesh on 

19.08.2020 for inviting objection(s) and suggestion(s) from the persons(s) likely to be 

affected thereby, as required under the provisions of section 212 of the Motor Vehicles 

Act, 1988 (Act No. 59 of 1988) ;  

 
AND WHEREAS, no objection(s)/suggestion(s) have been received 

during the stipulated period by the State Government;  

 

NOW THEREFORE, in exercise of the powers conferred by section 

211 of the Motor Vehicle Act, 1988 (Act No. 59 of 1988), the Governor, Himachal 

Pradesh is pleased to make the following rules further to amend the Himachal Pradesh 

Motor Vehicles Rules, 1999 notified vide this Department notification No. 5-24/88-TPT-

III dated 12 July, 1999, namely :- 

 
 

Short title and  
Commencement.                1.    (1) These rules may be called the Himachal    Pradesh 

Motor Vehicles (Second Amendment) Rules,   
2021. 

 
 (2) They shall come into force from the date of 

publication in Rajpatra (e-Gazette), Himachal 
Pradesh. 

 
Substitution of Rule 69-A:         2.       For rule 69-A of the Himachal Pradesh Motor 

Vehicles Rules, 1999, the following shall be 
substituted, namely:-                                                        

 

          “69-A. Composite fee for All India Permits.- There shall be levied, charged and paid 

to the State Government, a composite fee at the following rates, in respect of   tourist  

vehicles  which  are  authorized to ply in the State of  Himachal  Pradesh under All India 



Permits granted by any State Transport Authority of other State or Union Territory under 

sub-section (9) of section 88 of the Motor Vehicles Act, 1988, namely:-  

 

Sr. 
No. 

Category of Vehicle  Rates 

1 Having seating capacity to carry more 
than twelve passengers excluding 
driver. 

Ordinary/Deluxe Buses 
 
₹ 2500/- per day (13 to 32 seater) 
₹ 3500/- per day ( above 32 seater) 
 
Luxury AC buses like Volvo, 
Mercedes etc. 
₹ 5000/- per day; 
 

2 Having seating capacity to carry more 
than six passengers but not more than 
twelve passengers excluding driver. 

Seven to eight seater 
₹ 300/- per day 
 

Nine to twelve seater 
₹ 500/- per day; and 

3 Having seating capacity to carry not 
more than six passengers excluding the 
driver. 

Four to six seater 
₹ 200/- per day 

   
Decision on days of operation will be taken on the basis of the tour programme 

associated with the permit, but if the vehicle is plied in the State without depositing the 

Composite Fee, then the additional fee which is equivalent to five times fee due in each 

category of vehicle shall be recovered from the defaulter.”. 

 
 

                                                                  By Order,  
 
 

                                                                       Kamlesh Kumar Pant 
                                                                          Principal Secretary (Transport) to the  

                                                                            Government of Himachal Pradesh 
  



 हमाचल देश सरकार 

 प रवहन वभाग 

 

सं या ट ०पी०ट ०-ए(3)-6/2020   तार ख िशमला-2         7 अ ैल ,2021  

 
 अिधसूचना  

 
 

 हमाचल देश मोटरयान ( तीय संशोधन) ा प िनयम, 2020 को 

इस वभाग क   समसं यक अिधसूचना तार ख 17-08-2020 ारा मोटरयान अिधिनयम 

1988 (1988 का अिधिनयम सं यांक 59) क  धारा 212 के उपब ध  के अधीन 

यथाअपे त के अनुसार, ारा स भा य भा वत होने वाले य  ( य य ) से 

आ ेप और सुझाव आम त करने के िलए अिधसूिचत कया गया था और जसे राजप  

(ई-गजट), हमाचल देश म तार ख 19-08-2020 को कािशत कया गया था; 

 और िनयत अविध के दौरान रा य सरकार को कोई भी आ ेप/ 

सुझाव ा  नह ं हुए ह;

 अत: हमाचल देश के रा यपाल, मोटरयान अिधिनयम, 1988 

(1988 का अिधिनयम सं यांक 59) क  धारा 211 ारा द  श य  का योग करते 

हुए, इस वभाग क  अिधसूचना सं या: 5-24/88-ट ०पी०ट -III, तार ख 12 जुलाई, 

1999, ारा अिधसूिचत हमाचल देश मोटरयान िनयम, 1999 का और संशोधन करने 

के िलए िनयम बनाते ह, अथात:्-

सं  नाम और 

ार भ |

1 (1) इन िनयम  का सं  नाम हमाचल देश 

मोटर यान ( तीय संशोधन) िनयम, 2021 है | 

(2) ये िनयम राजप  (ई-गजट), हमाचल देश म 

काशन क  तार ख से वृ  ह गे |

िनयम 69-क का 

ित थापन |

2  हमाचल देश मोटरयान िनयम, 1999 के 

िनयम 69-क के थान पर िन निल खत रखा 

जाएगा, अथात:्-  

          “69-क. अ खल भारतीय अनु ाप  के िलए क पो जट फ स.– पयटन यान, 
ज ह मोटरयान अिधिनयम, 1988 क  धारा 88 क  उपधारा (9) के अधीन कसी अ य 



रा य या संघ रा य े  के कसी रा य प रवहन ािधकरण ारा दान कए गए 

अ खल भारतीय अनु ाप  के अधीन हमाचल देश रा य म चलाना ािधकृत है, क  

बाबत क पो जट फ स िन निल खत दर  पर उ गहृ त, भा रत और रा य सरकार को 

सदं  क  जाएगी, अथात:्- 

 

म सं या  यान का वग  दर  

1  चालक को अपव जत कर के 

बारह या य  से अिधक क  

बैठने क  मता वाले यान  

साधारण/ड ल स बस  

₹ 2500/- ित दन(13 से 32 सीटर) 

₹ 3500/- ित दन(32 सीटर से 

अिधक) 

आरामदायक वातानुकूिलत बस जैस े

वो वो, मरस डज आ द  

₹ 5000/- ित दन;  

2  चालक को अपव जत करके 

छह  या य  से अिधक 

क तु बारह या य  से 

अनिधक क  बैठने क  मता 

वाले यान 

सात से आठ सीटर  

₹ 300/- ित दन 

 

नौ से बारह सीटर  

₹ 500/- ित दन; और  

3  चालक को अपव जत करके 

छह से अनिधक या य  क  

बैठने क  मता वाले यान 

चार से छ: सीटर  

₹ 200/- ित दन 

 
 

 संचालन के दन  पर अनु ाप  से जुड़े दौरे के काय म के 

आधार पर कया जाएगा, क तु य द यान को रा य म क पो जट फ स को जमा कए 

बना चलाया जाता है, तो फ स, जो यान क  येक णेी को देय फ स के पांच 

गुणा के बराबर हो, यित मी से वसूल क  जाएगी |” | 

       आदेश ारा,    
 
       कमलेश कुमार पंत  

       धान सिचव (प रवहन) 

       हमाचल देश सरकार | 
 


